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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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LEGISLATIVE ASSEMBLY 
Wednesday, 18th February, 1942. 

The Assembly met in the Assembly Chamber of the ~  House. at 
Eleven of the Clock, Mr. President (The Honourable SIr Abdur Ralum) 
in the Chair. 

MEMBER SWORN. 
~ . John Hugh Francis Raper, M.L.A. (Government of ~ Nomi-

~  Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

RA.ID ON A. VILLAGE IN K.A.R.AOHI DISTRICT BY Mu.rrA.B.Y MEN. 
". *Kr, LalchaDd lfavalr&i: (0) Will the Defence Secretary be 

pleased to'state if it is a fact that a row took place between military men 
and villagers at the Fakir-jo-Goth near Tatts in the Karachi district? 

(b) Is it 8 fact that the militar.v men raided the village in order to 
R.VE-nge an alleged insult to one of t,heir officers by the villagers? 

(t·) Is it a fact that the Honourable the Law Minister of the Sind 
Governmeut visited the village to obtain first hond information? If so, 
what statement did he make' ~ the some in the Sind Assembly 
or elsewhere? 

(d) Have Government taken any steps against the military men 
conctll'Ded departmentally? If not, why not? 

Sir G .~ BewOOl: (a) to (d). Sir, as the incident t·o which the 
Honourable Member refers hah attracted considerable public attention in 
the press and elsewhere, I propose, with your permission, to make a ,"ome-
what lengthy statement in reply. 

Under the orders of the Government of Sind, a special investigation has 
been made personally by the Superintendent of Police, Karachi and 
Tatta Districts, and the facts ascertained are as follows. 

Some officers of the armoured division at Malir went out to a pig-sticking 
camp at Hira Bagh, about four miles from Fakir-jo-Goth, in Tatta Taluka. 
Captain Ingham of the Royal Deccan :aoree, who had been detained. a* 
Malir, eet out at ~ 9-80 P.II. on the 18th December, 1941, to join bi, 
brother officers in oamp. He was accompanied by three other ranks of 
his unit and each of these took it in turn to drive the motor truck in <m]er 
to acquire experience of driving by night. Neither Clij)tain Ingham iDOl' 
the men who accompanied him had been to the site, where the camp waa 
located, prior to December 18th. 

The party arrived at Tatta between 1 A.If. and 2 A.If. on December 14th 
and took the road leading to the ferry. They appear to have turned dOWD 
the road leading to Chach Soomarki, but miued the turning leading to 
Hira Bagh and appear to have driven straight on to the "bund" wbere 
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dley tumed left. TIle,"pMceeded along the "'bUDd" tot six or seven mUet 
after which they concluded that they had l08t their way and decided to 
return along the "bund". As they approached Fakir.jo-Ooth, they heard 
iogs barking and Captain Ingham halted near the old P. W. D. hut in 
order to enquire the way to the camp. 

Leaving one of the men, in charge of the truck, he and the remaining 
two men entered the village and approached the nearest' pOUie whioh 
happened to be that ol Amoo son of ~ . They shouted to the inmates, 
who, it seems, mistook them for thieves or dacoits and straightaway 
attaeked them with 'lathis' and other timilar weapons. One of the men 
was felled by 8 'lathi' blow on the head and it W88 fortunate that he was 
wearing an army Baja which prevented him from suftering lilt severe injury. 
Captain Inghalu struck out with his fist ond punched Amoo in the jaw, 
4isl.ocating two of his teeth. The second man seems to have fled in panic, 
while the first who ,,·as knocked down also beat a hasty retreat and rejoin-
.d his comrades. Captain Ingham struggled with bis assailants and 
eventually tried to shoke them oft and seek assistance in the Inain Illlrt of 
the villep. but he \\·as pursued and overtaken. His captors beat him 
further and brought him back to a bush close to Amoo's house where they 
lleeured him with ropes At this stage the villagers appear to have realised 
lbaiJ: mistake and found that their captive was a military officer. They 
Consulted Pir Maluk Shah, a prominent villager, who advised them to Bet 
him at liberty and after some considerable hesitation Captain Ingham was 
taken in the direction of the camp. Meanwhile, the three men had pro-
eeeded along the 'bund' in the truck and had IIlet some people about half 
• mile further on and had been shown the way to the <;:amp. On arriving 
there, they reported the events of the night, so far as was within ~  
knowledge, to their officers, who immediately set .out to r?,cue ~ ~  
Ingham. Seeing the headlights of ~  approachll!g velucle!; ~.  
Inaham shouted t,o attract their attentlOn, and two Vlllagers, who claim to 

~  heen accompauyiug him, made themselves scarce. Captain ~  
was picked up by the rescue party and they all returned to the camp. 

Captain Ingham and the three men who had set out with him from 
Malir then went to Tatta, where they arrived at about 7-30 A.M., and report-
ed the incident to the Police. 

Captain Harper of the Royal Deccan Horse, who was the senior military 
efticer present in the camp, set out at the same time, with four other 
officers, seven orderlies, three syces and a 'shikari' in two trucks for Pir-
jo-Goth. On arrival there he told off three parties to place a cordon round 
'he village. He then endeavoured to find some responsible person in the 
.ulage in order to get a complete narrative of the happenings of the early 
~  of the morning. Thereafter, he conducted a house-to-house searcb 
iii order to collect all the able-bodied men of the village. Captain Harper 
and' Captain Hook did enter six or seven houses in order to -ascertain if any 
men had concealed themselves. All the men of the village were collected 
iIr an open apace in the village and shortly after #lis \V8I completed, the 
Sub-Divisional Magistrate arrived and commen. enquiries. ~  
Harper's sole object was to prevent any of Captain Ingham's assailants 
IrOm escaping and there was no intention or attempt on his part or of any 
ef t.he oftlcersand men :who were with him to beat or injure any villager 
in J'E'ltBliation for what Captain. Ingham had -suftered. The 'Yi1lagere com· 
prftined that their hou6ea wert' broken open, that some of them, including 
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an old WOJnaR, were roughly handled aod1lhat their pots and pans ~  
broken by the intruders. A few broken earthen veBBels and chatties wt're 
:shown to the Suporintendent of ~  ao.d an inventory ~. '1 he 
total value of the damage is almost negligible. Under instructiona from 
;the Sub-Diviaional Magistrate, the Police registered offences ullder lections 
.824 and 842, Indian Penal Code, on the information given by Captain 
Ingham. The Police also registered an offence under section 825, J.,ndian 
Penal Code, on the complaint of Amoo, and a further offenoe wlder 
:sections 147/842/448 of the Indian Penal Code. The allegatio.n that 8 
woman was beaten is, according to the District Superintendent of Polioe,. 
oentirely unfounded. 

The report of the Superintendent of Police is at ~  under the 
consideration of the Government of Sind with a view to decide the ~  
to be taken. 

It will be seen from what I have stated, Sir, that there is no basis 
whatsoever for the many alarming reports and grossly incorrect a.nd m!s-
leading allegations to which currency has been given by certain sect.ions of 
the press. The Honourable the Law Minister of the Sind Government 
visited the village and I 18Y on the table a copy of the statement made by 
him in the Sind Assembly. As the matter has been the subject of p(Jlice 
investigafon and is at present under the consideration of the Sind Govern-
ment, there are no grounds for the Central Government to take any action 
in the matter. 

~ . 

"THB HONOUaABLE THB 8PBAKD: Now the HODourable MUllater fO! JAW aDd 
()I'der will make a statement with regard to the 3djournmeDt motion. 

THE HONOlTRULE Sla GHULAM HUSSAIN HIDAY.\TULL·AH. Sir, I will request the 
honourable members of this HOUle to consider my statement diapalliouately. I 
visited the place, met the villagers and ow several housea. The people told me • 
that atJout 30 or 40 military people came there after the 1m incident. I am lOrry 
I cannot refer to the first incident as it i8 .ub judice. 

Ma. R. K. SmHWA: 1a the caae challaned! 

THB HONOURABLE 8m GHULAM HUSSAIN HmAYATDLLAB: Yes, it has been challaDed 
to Court. . 

lrlB. R. K. SIDHWA: When was it challaDeci! 
THB HONOt1BABLl: K. B. ALl:.Aa BAK8B: Before the adjoI1l'DlDent.. motion Cl'YIle. 
To HONOURABL& Sm GIIl1LAK HUSSAIN HIDAYATULLAB: The people told me that 

about 3().4O Military people came there after the first incident, collected all the mal .. 
.and kejlt them on one side. They tried .to aearch aevll1'al. boW!8s. Women, coDQealed 
tbemselvel. I found lOme damage done In the bOUle. !:Iirthen'potl Cot. and doora 
were broken aad also a box. An old woman complained to me ~  ahe had ben 
beaten. There were no women there except the old woman' :and '''0 'ot.t.l I' 
alked the pol.icemen to give them. police protection 10 that ~ other women ml .. ht 
retam to thell' hCMlllel. . .... 

Now, Sir, ~  are ~  alteruativea, ~  t.he villagers oraDy Aglrrieved partv 
~  the vdlagers might. lodge a complalDt befon the Mag'iatrate aa the ~ 
:BIde has donI!!. • . . 

Ma. Y. A. Kaoso: Interruption . 
.• t.na N~ 8m GIIULAM ~U ~ HiDAYATULLAB:: ~ . is the '1 al ~ 

tiou. It II ~ • man m...,e al 11 the mentality of the honourable memec. JI<I . 
Ma. 1I11A1lDAs VABTNDIIAL: What ia the' ~  

.\2 
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~ HONOIlJlULS 8m GBVLAlI HV8IADI HwAYAIVLLAH: Eil.ber they must ~  a 
complaint bafon a Magistrate or lam prepar,·d to make an enquiry by a responsible 
Police officer. Why I .y 'Police officer'. becauBe be will also get. a report and he can 
call the Military people. Ot.herwiee military people would not come before a privata 
iDdiYidual 01' aD1bod, elae. ThMe are the two alterutivu. Either the villalera 
Duat lodp a complaant .. the other aide hal done or it the honour.ble membera. 
prefer I am Itre.pared to have an iDquiry held by a responliblc Police officer. The-
Military authorit1" are alao holding a Court of Inquiry into tht! matter. There are 
DO other lepl oourte left. open. Either they lhouJd complain tQ the Magietra .... 
there or if the Honourable Houae wante, I might depute an ~  r"p"uible 
Police Officer t..uae he will be able to summon them as be haa to make an inquiry 
into the offence, otherwise they wont come. As I said, the Military authoritie. are 
alao holdiDg a Court of Inquiry into the matter. TheBe are the two legal cou,.... 

ML M. H. GAZDAB: How will villagers give namel of Military people who came! 
To HONOmwsu: Sm GUULAJI HUSSAIN HIDAYATVLLAK: The officer will reljuiaition 

ahem. • 
IrIB. R. K.. SIDSW A: How will they recognise! 
TBa HoxoUBABL& TIB SPaAKu: Have Government moved the Military authorities!' 
Tu HOlfoUBAJIL& Sur. GUUL&II HUSSAUi HmAYATULIAJI: We have moved. Thty 

have alao replied to WI. This is what the District Commander baa written: 
.. 'To prevent the troopB of 1 armed division from entering villages an order-

had already been issued by them putting out of bounds all ~ 
within 6 mU .. of Malir Camp boundary. When troops have molved 
beyond that radius they are on exercis.. and t:'eir movemente are 
controlled in formal bodiee by their officer. There is no danler of 
moleatation of villagel's in thiii case.' 

We have no further information to place before the House or to collect. If the 
HOllIe is not .t.isfied with it and wishes to disculls further, then the best thing i. 
to discuss it to·day and let t.he debate go on till 7 o'clock becau ... there is no time 
for its discussion tomorrow." 

Mr. Lalchand •• va1ral: May I know from the Honourable Memher if 
these military men who went there were with uniforms snd were sueh liS 
could be recogl:iseo as military men or not? 

Sir G1Il1UI&lh B.WOOf: I am sorry that the report does not mention. 
whether they were in military uniform or not, but even if they were, T may 
mention that the time was 2 A.M. and it would have been difficult. for 
anybody to see whether they were in uniform or not. But if the Hon-
ourable Member desires, I am prepared to obtain information. 

Mr. LalcbaDd •• va1ral: May I know if the Honourable Member hll." got 
any information that at that time it W8S dark, or whether the military 
people announced to these villagers that they were not thieves hut were 
military people? 

BJr CJar'IID&Ul BewCJOI': It is naturally expected that it is dark af; 
2 A.M. 

_ ••• K. JCIIb1: In view of the fact that t·here is tc be a judicial enquiry 
into this affair, may I ask whether it. was right for the Honourable Member 
to make a long statement giving his version at the best of the affair and 
prejudicing the judicia' enquiry? 

Sir CJvaDath .ewoor: Yes, Sir. With the permission of the Sind Gov-
ernment I have given the report of the District Superintendent of Police, 
and my Honourable friend. Mr. Lalcband Navalrai. asked for information 
regarding the incident at Fakir-jo-Goth. 



STAJUtBD"QUBSTION8 AND AN8WBas. 

Mr ...... , (The Honourable Sir Abdur Rahim): A question was put 
to elicit information and therefore the Honourable M:ember was perfectly 
entitled to give as much information as he possessed. 

Mr. LalchaD4 B.yllnl: I want to know whether after the inuident 
Captain Ingham reported this matter toO the police -or' any officers at 'latta, 
wh:ch is also a headquarters station. 

Sir GDrUDath Bwoor: I mentioned in my reply that Captain Ingham 
and the three men who had set out with him from Malir then went to 
'Tatta, where they arrived at about 7·30 A.M. and reported the incident to 
the police. 

Mr. L&1ch&nd .... lr&l: Did the police accompany them and take up 
the investigation or these military officers took it upon themselves? 

Mr. President (The Honourable Sir Abdur Rahim): The matter is under 
judicial investigation, 

Sir Gl1l'UI1&th Bl'woor: I said that the Sub·Divisional Mag:strate al!'ived 
,.and commenced inquiries. 

Mr. Lalchand 1{&v&11'&I: The Sub-Divisional Magistrate, according to t,he 
Honourable Member .... 

Mr. Prllident (The Honourable Sir Abdur Rahim): The Honow'able 
Member had better attend the inquiry and elicit all the facts. 

Sardar Sant Singh: May I know if the cordon round the village ?'as 
made after the report to the police had been made or before the report was 
made to the police? 

Sir Guran&th Bewoor: I have stated that these officers proceeded direct 
to the village and the cordon was made before the police had arrived. I 
may mention in this connection that the number of people who made the 

'cordnn round the village were seven orderlies, three syces and a tJUkari, 
whereas it was stated in some of tile reports in the Press that the ~  

'was 600. 

SarcI&r 8aD.t SiDgh: May I know whether the cordon was made bt,fore 
"'the police report or after the police report? 

SI1' G1I1'1Ul.th Bewoor: I have said that the cordon was made before the 
police had arrived. Captain Ingham went to Tatt .. , to make a report to 
the poEce and his brother officers came in order to prevent a.ny of the at-Ie· 
bodied men from eRcaping. 

BareW Sant Blogh: May I know. . . . . 

Mr. Pruldent (The Honourable Sir Abdur Rahim): The matter is under 
"inquiry. It ought not to be discussed any further. 

Sardar Sa' Siqh: The point I wish to bring out is this, that the Army 
-tried to terrify the people and take the law in their own hands. 
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_ JIr ....... \ (The HOIlourable Sir Abdur Rahim): 'l'biaiil .--matter for 
the ju.icial authorities who are inq1;liring into this matter. Next queation. 

llmU'S PARTICIPATION IN DBLIBBlU.TIONS ON PAOIJ'IO OOBAN Wa ~ G . 
• •• • 0" 

••• *Kr. QoYbul V. DMbmalda: Will ~  - ~  Secretary pleaBe 
state if Government contemplate sending naval and militar.y officers from 
India to Washington for participation in the discussions, of war strategy 
in the Pacific Ocean? 

IIr Cl1InD&Ul Btwoar: On the civil side India is already fully represent· 
ed at Washington and there is ample opportunit.y to place tnd'ia's views, 
and needs before the American authorities. On the Military and Naval 
side, General Wavell, who is fully aware of India's strategic needs, is now 
in supreme command of the south-west Pacific and there is, for the time-
being, no need to depute anv military or naval officers from India tOo 
Washington. . 

JOINT DBuBBlU.TIONS ON WAR STRATEGY AMONGST ALLIED NATIONS. 

10. *IIr. Go9iDd V. DtlhmDkh: Will the Defem'e Secretary please· 
. state if joint deliberations regarding war strateg,\' are contemplated amonp' 

the twenty-six nations, of whom India is one, who signed the joint 
declaration in Washington against the Axis Powers on 1st January, 19421' 

8Jr CJ1I1'1Hl&th Bewoar: The Government of India have no information of 
any such discussions taking place. Should they do, there is no doubt 
that India's position would be kept clearly in view snd the need, if :lny,. 
for India's repre8f>ntation will be fully considered. 

:Mr. CJovtDcl V. D8Ihm1lkh: May I know if the Government is aWllre-
that recently a Pacific War Council has been established in London and" 
the talks will take place reg8l'ding the war aitualion in the Pacific? 

8Jr G1IftIIIaUa Bewoor: This question refers to a different matter. The-
HODOurable Member asked if joint deliberations regarding war stratAgy 
are contemplated amongst the 26 nations, of whom India is one, wh() 
signed the joint declaration in Washington against the Axis Powers on 1st; 
January. 1942. Our information is that there is no such joint discussion 
among the 26 nations eontemplated. The Pacific War Council is a different 
thing and the Honourahle Member must have read in the papers that India 
has be{!n invited to be represented in t.he War Council. 

1Ir. CJcmD4 V. J)ubmnlrb: Yay I take it that in the Council, as it is 
established there, representatives of other nations like America, excepting 
Australia, Canada a.nd India, will not take part? 

IIr CJ1InID&Ul Blwoor: That question should be addressed to the Leader 
of the House, 

:Mr. K. o. -8011: To what extent are the GovemJlDent of India treated 
88 a Me agent tn these matters and to what extent-Bate ,the GO".ft'lent 0' 
India treated a8 S submdinate btatlch Of the Britith· aclininiatratioh t 
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air GtIIuaIIUI 8ew00r: That queation does not .. rUle., ~  ,askei 
was whether joint deliberations amongst the 26 natiODI took place. 

Mr. It. O •• 1011: It does arise in this way. The :aonourable Member 
said that there has been no joint discussion. Are the GovltrDJllepi; of ,India 
expected to be informed directly about suoh deliberatiolls, or are they 
informed only when. it suits their masters in England to inform them .. bout 
such things? 'rhat is how the question arises. 

S&rdar Sut Slqh: The Honourable Member is new to these things. 
He does not know. 

Sir Gunmatb. a.WOOf: I want notice. 

!Ir. L&lchaDd .avalral: May I know if these 26 nations, including 
India, are free or not? 

(No reply.) 
Sir, I want an answer to my question. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): The Honouroli1e 
Member is not apparently in a position to give an answer. 

Mr. E. O •• 1011: May I know if India is treated as a free nation only 
for the purpose of signing agreements or also for other purposes as ~  

(No reply.) 

Mr. Pnaident (The Honourable Sir Abdur Rahim): The HonournbJe 
Member is apparently not in a position to answer. 

I>IPLoIIU IN Mu.lTABY STUDIES BY TBB BoMBAY URIVBR8ITY. 

51. *1Ir. Govtnd V. Deahmukh: (a) Will the Defenee Se('retary pleaie 
state if he is aware that the Bombay University recently decided to 
institute a diploma in military studies? 

(b) Was there a request by the Bombay Government for ofticel'B .. 
lecturers in these studies? If so, when? 

(c) Was the request granted? If not, wh,Y not? 
Sir QUl'UDath a,woor: (a) Yes, Sir. 
(b) There was no specific request for lecturers as such, but an enquiry 

was made by the Government of Bombay as to whether the G ~ 
of India would be in a position to extend any appreciable measure of assist-
ance in organizing the proposed Department of the University and in main-
taining it wit.h efficiency. 

(c) The Government of Bombay was informed that in view of the present 
situation it would be extremely difficult to spare an, .erving officers for 
providing lecturers for the Diploma Course or for the Department of Military 
Studies as all available personnel was urgently required and is being utilisecl 
elsewhere. 

Kr. CIo9IDd V. ~ May I know when the request was made auf 
when the reply was sent? ' 
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Bir 4hraaUl Bwear: The request .... received thtoOgblbe ao.emment 
of Bombay and not direct from the UDive1'8ity. The communication wal 
received in April 1941 and the reply wal lent in November 1941. 

Kr. LIldMd •• ftInl: May I know from the Honourable Member if 
he is prepared to lay that there was not even one or two military ofticera 
who could be given to them for giving training? 

PaacUt IrUMml Elata llalka: They were at Davico's. 

81r ClunmaUl Bewoor: They asked us if we could give "them any lec-
turers and we pointed out that our instructional sta! is now fUlly employed 
in the officers' training schools which we have now got in Mhow, Banga. 
lore and Dehra Dun and that we would not be in a position to· spare Rny 
of them for the University Course. 

Dr. P .•• Banerj .. : Could not 11 retired "fficer go there? 

Sir ClunmaUl Bewoor: We have no objection to any retired officer 
going there. 

Sardar Sant. SlDgh: May I take it that the Government of India can-
not spare any military men to training people during t.his war? 

Sir Clurunat.h Bewoor: We are training p(·ople. It is open to any 
student of any University to apply for an em£orgency commission when 
We shall train him ourselves at Mhow, Bangalore or other stations. 

Sa.rd&r Santo SlDgh: Suppose the University wants to open a training 
class. Is it not the duty of the Defence Department to co-op<,rate and 
co-ordinate with the University for the purpose of obtaining people for 
military duties? 

Sir ClurDDath Bewoor: Certainly. Yon lil.lve to consider the compnra-
tive importance of the two matters. We want officers for active service 
and we cannot spare any ~  from this important work for lectur-
ing at a university. 

JIr. CIovIDd V. Dtlhmukh: May I ask if any inquiry was made before 
giving the reply that you could not spare any officials'? 

Sir Claruut.h BewOOl: Certainly, Sir. 

JIr. GoviDd V. Dtlhmukh: When wa8 this inquiry made? 

Sir ClUI'IlD&th Bewoar: During period from April to Nov·1mber ~ . 

JIr. JlUI8Ilbbat Abd1ll1abhal L&ljet: \vh" did it take Hix months to 
make that inquiry? • 

(No answer.) 
Dr. Sir Zlauddla Ahmad: May I ask 'if the Honourable Memher has 

read the ~  of military education prepared, by the Bombay 
Univarsity? • 



SIr: ............ : Yea, Sir. 

Dr. SIr Zl&1Uldbl Ahmt4:4 What does he think about it? I am ask· 
ing this question because I read it very carefully with the object of intro-
ducing it in the Aligarh University. I found that I could not accept it. 

(No answer.) 

PBoVISIOB' I'OB CIVIL DIII' •• 011 01' aDu. 

U •• JIr. Amamulra •• tIl Oha&top&dhp,.: Will the Honourable 
Member for Civil Defence be pleased to state: 

(a) the total amount of money allotted to the "Civil Defence" of 
India; 

(b) the total number of men already appointed for Air Raid Precau· 
tions and Civic Guards, Province by Province; and 

(c) the total amount allotted to CiviC' Guards, Province by Province. 
and to the Air Raid PreC'autions, Province b:v Province? 

The Honourable Sir lI.eginald Kuw.ll: (a) and (c). I must request 
the Honourable Member to await the presentation of the Budget Esti· 
mates. 

(b) The recruitment to Air Raid Precautions and Civic Guards' sere 
vices is made by the Provincial Government... I lay, however, a state· 
ment on the table of the House showing the latest information available. 

81attmtlm1. 

(b) The total number of men already appointed 88 Civic Guards is furnished below, 
Province by Province :-

Madru 
Bombay 

Provinos. etc. 

Bengal • . 
United Provinces 
Punjab 
Bihar 
C.P. 

~ 
Delhi . 
Ajmer·Merwara 
Quetta 

Assam • 
N.·W.F.P. 
Ort-
Sind 

',' 

No. of Civic 
Guards 

recruited. 

10,118 
5,090 

14,198 
5,240 

22.980 
J.468 Recruited upto 1·2·41. 
3.391 

II4 
166 
91 
83 

427} . 1.397 Recruited upto 1·11·41. 
145 ' 
671 
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Aa ~ the Air IWd PIeoautiODll peaonrwl tbe: ...... ~ . ~ . 
employed 18 fumiabed below, proviDoe by provinoe 80 far .. information fa available:-

No."'A:R.1-.·; ,{; 
ProviDDe, •• penIOIID8I 

N .• W. F. P. 
U.P. 
Bihar 
Aaam 
IIadru Boa_,. . 
Balaebietan 
Punjab 
Sind 
Orilla 
Beagal 

Delhi 

emp1oyed. 

2,2" 
43,842 

9,230 
~  

8,261 
S.:::EmuIoyedfPto ,1·12-'1. 

16,&17 
498 
3(K 

23,233 

2,693 Employed upto 31·10.41. 

Lleut.-OolODel Sir BeDrJ GldD.,: Will the Honol1rahle Member in· 
form the House whether any men of the A. R. P. or Civic Guards are 
provided with military equipment? 

The BOIIOUl'&ble Sir .epnald KoweU: What does the Honourable 
Member mean by 'military equipment'? 

Lleut.-ookme1 Sir BIDr)' Gidney: I mean either rifles, guns or any 
such armament. 

'l'he JIoDoua'ble Sir JtetIDal4 .... eD: No, Sir. So far as my infor-
mation goes, they have not been armed in this manner. 

Ueut.-Oolcmel Sir B8IIrJ GtdDer, In view of the Honourable Mem· 
ber's reply, will he consider the advisability of calling in the rifles and 
guns that for years have been given to civilians under the Arms Act 
with a view of supplying the A.R.P. and Civic Guards especially in the 
Bengal Presidency with some form of military armament to use in caae 
of the Japanese invading Bengal? 

'!'he Boaourable Sir ..... 114 KoweU: I will consider the Honourable 
Member's suggestion. 

Mr. Mqhammtd, B&1IDWl: May I ask what sort of training is being 
given to tbe members of the A. R. P. and the Civic Guards, particularly 
in Calcutta? 

'!be Bonoarable Sir Dplald Kuwell: The training is in the handa 
of the Provincial authorities. 

PUld.lt LaJalhmt Kama Malva: Will the Honourable Member kindly 
enlighten the House whether the Civil Defence Member is ultimately 
responsible for the Civic Guards organisation in the country? . 

fte KoDoar&bI. 8Ir ~  1IuWe11: No, Sir, be is not ultimately 
relponsible. The provinces are responsible for their own Civie Guards. 



STABBBI) 'QIJBBTIOJf& ..... 08WERS. 

,PaDdit LW)pml KaDta JIalIa.: Do I undent-end ·that the Oivil Defence-
. Member has not got authority oter these 0l1Jsnisation. in the proviIioea? 

fte 1I000vable Sir 'ReJInaJd llazweU: That is covered by another' 
.- question. . : . 

Dr ••••• BaurJea: What is the relationship between the. Civil Defence' 
Member and the provincial ci",l authorities? 

The IIDIIOUl'able Sir BeliDald Kuwell: Quite cordial, I· hoPe. 

Dr. P. II. BlIlUJea: Who is the subordinate authority and who is the-
superior authority? 

JIr. LalchIDd 1I1R1lral: May I know if the Government of India have-
washed their hands off this matter and have left the protection to be 
given by the Provincial Governments 1 

fte IIoBOarable Sir ltepnald lluwell: No, Sir; but that is covered' 
by another question which I have to answer, 

JIr. Lalcb&D4 .&'faJral: No protection is given? 

.&Dd1t LaQhml ItaDta Kalwa: May I ssk if the perfect amity that 
exists between the Provincial Governments and the Civic Guards and-
the Oivil Defence Member is due to complete inaction on the part of both 1-

... Pruldeat. (The Honourable Sir Abdur Rahim): Next question. 

RBPORT ON WOBltlNG OF PRoVINCIAL CIvIL DBFENCE BODIBS. 

68. *111'. Amarllldra Bath OhattopadhJ&)'a: (a) Will the Honourable· 
Member for Civil Defence be pleased to state if he is in touch with the· 
~  of the Air Raid Precautions and Civic Guards in Provinces? If· 

so, will he be pleased to la,\' on the table a report on .the working of. C.ivil· 
Defence bodies received from Provinces? _ 

(b) Considering the present position of Bengal, will the 1I0no.urable 
Member be pleased to state if sufficient number of hands have been' 
employed in Bengal for Civil Defence, and air raid relief? 

(c) Is he in possession of a complete report of the two organisations, 
and does he think that the arrangement is quite adequate? If not, what· 
steps does he intend to take for completing the arrangement to its fullest 
measure? 

The BOIlOIIr&b1e Sir BegiD&ld Jluwell: (a) The Government of India 
exercise co-ordinating and advisory functions as regards Civil Defence in 
the Provinces which, however.. is a Provincial respons'ibility. It is 
scarcely practicable to lay on the table a repol't. on the working of Civil 
Defence bodies in all Provinces, if by this the Honourable Member means 
a report of all the multitudinous activities wliich are grouped together· 
under the term Civil Defence. The compilation of such.a report wouldl 

involve an expenditure of time and labour which had better be devoted 
at this juilcture to the urgent work that is neoos88I'ily being carried on at; 
high pressure. 
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If the Honourable Member will let: .me how ~  8peoiic :points on 
"which he deairea information, I 1ha11 be happy ~ give 8u13h information 
:as is available. 

A statement showing the propoeed and actual strength of the Civic . 
'Guards up ~ the lst December, 1941, is laid on the table. ':I 

(b) The position regarding the Civic Guards in Benpl appears to be 
'satisfactory but a great many more volunteers are required for Air Raid 
'Precautions Services . . 

(c) The Government of India prescribe the frame work of the organi· 
,sataon to be set up for Civil Defence and it is for the. Pl'Oviiio .. to fill it 
'in. The Government of India are satisfied that the organisation itself is ,-
'adequate and have no doubt that the Provincial Governmenta have taken 
'and are taking all possible steps for the full development of the Services 
in question. The results however Dlust inevitably depend 'to a very great 
.extent on the response made by the public. 

Total number No. recruited 
Provinces. propoeed to up to 

be recruited. 1-12-41. 

~ .  14,472 10,218 
Bombay 9,700 5,090 

:Beugal 14,063 14,198 
'UDited ProviDcetI 9,586 5,m 
PaIljab 28,150 22,980 
Bihar 2,097 1,468 

-o.atnl ProYiDceB ~  " 3,891 
(Maximum). 

.AaIam 427 
(Till 1-11-41.) 

'N.-W3.P. 8,021 1,519 
-on- 171 145 
8iDcl • • 2,800 643 

-<loorg. 114 
'Delhi 252 166 
.AJ_.Merwara 227 91 
'Qaet.ta 200 33 

Ill. Muhammad lIa1Ull&l1: The Honourable Member did not say 
. anything about the air raid relief, which is covered by part (b) of the 
·question. May I ask what arrangements have been taken for air raid 
relief and whether the Central Government is paying that amount from 

'the Central Exchequer or the Provincial Government has been asked to 
meet it from its own resources? 

'!he JIGiD.o1Irab1e Sir Bepul4 lluwtll: '.rhe, payment is ~ by the 
~  Government. 

Dr. P. 11. B ..... : What is the amount of expenditure incurred by 
;the C''IOvemment of Bengal for this purpose? . 



STARBED QUllSTlON8, AND tUf8WEJl8. 

'rile HODOarable Sir "epalcl ..... U: For which purpose' 

Dr. P. N. B&D.8rjea: For the civil defence? 

The Honourable Sir B.e&\D&ld lluweU: The Honourable Member caD: 
get the information from the Budget speech of the Bengal Minister. 

Dr. P ••• BaDerjea: And what is the contribution made 'by the Gov-
ernment of India? 

The Honourable Sir B.egiDald lluwell: That is still under discussion .. 

Sardar Sut Slqh: May I ask ~  the Honourable Member is aware-
that for the purpose of spending money on the air raid precautions and 
Civic Guards the Punjab Government has asked the local bodies to con-
tribute something towards it and to bear some ~ .  

Tha Honourable Sir B.eg1Dald lluweU: I &ha11 ask notice of that.. 
question. 

Dr. Sir ZiauddiD .Ahmad: Does the air raid relief include air raid pre-
cautions which are financed by the Central Government? 

The Honourable Sir B.eg1Dald lIuwell: Relief is one of the heads of 
the air raid precautions, which cover a number of heads. 

Jlaulaua Zafar All Khan: What does the krm 'air raid relief' mean?· 
Does it involve monetary aid to persons who suffer? 

'!'he Honourable Sir 'Reginald lluwell: What I was referring to is.: 
the war risk injury scheme. . 

Dr. Sir Zlauddln Ahmad: If any attempt is made for air raid precau-· 
tions, may I ask whether the Government of India would be prepared. to. 
assist such precautions financially? 

'!'he Honourable Sir "eg1Dald lluwell: Weare already doing it to a.. 
very large extent. 

1Ir. U'mar .AI,. Shah: May I ask at how rnagy places arr&llgementa; 
have been made for air raid precautions? 

The Honourable Sir "ectnald Kazwell: I shall require notice of such 
a detailed question as that. 

PlmsoNNBL 01' THB INJ'OBIIATION AND BBOADOASTDfG ~ N . 

M. *Qul lIuha.mmad Ahmad Kuml: Will the Honourable Member-
for Information and Broadcasting please state: 

(a) the number of the personnel of the Department as on the 1st; 
February, 1942; and 

(b) their pay? 
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'fte ........... III ... naM.....u.: (a) and. ,(b). The· refluired 
infonnation is given in the statement laid on the table. 

Name. 

lrfr. F. H. PuckIe, K.C.I.E., C.S.I., 
I.C.S . 

•• P. N. Tbapar,I.C.S •• 
lIr. M. Khunbid, I .. C.S. . 
Mr. P. I. GriOltlba, M. L. A., LC.S. 

CRetd.) 
Dr. K. T. Bebaoan, Ph.D. 
lIr. Peter JobDBOn • 
K. S. Abw- Hafiz JaDundari 
H. P. Kaul . 
Mr. Mobd. Sabir 

Ct) 0aeIIed. 

Secretary 

DelipatiOD. 

Deputy Secretary • 
U ~ • 

CoQtroUer of Film PubUoity 
Oftlcer on Special DutY . 
Advartiairw CooBultant • 
Soog Publicity Orga.nieer 
Superintendent 
Superintendent 

Cit) Ntm-Gauued. 
Mr. H. C. Akhtar 
Mr. Buhir Ahmad . 
Mr. Rameshwar Dayal 
Mr. K. Sachhidanandan . 
JIr. D. Krishna Aiyar 
Mr. S. Bannerji 
Mr. Riaz HW!IJ&in Qureshi 
Mr. K. K. Sethi 
Mr. R. K. Sharma . 
Mr. Rullia Ram 
JIr.B.D.Seth 
Ifr. Zahir s-n 
Mr.C.D.8hanna 
Mr. Ram Behari 
Mr. K. S. Moop 
lIr. Hakumat Rai 
Mr. Bahur.ud·Din 
lIr. Man Mohan 
lIr. Baaheebar Nath Chadha 
JIr. Abclulllamid • 
Kr. Bisban Dall 
Mr. Ghafoor Ahmad 
Mr. Raj .KJ8h&n Obadh& . 
Mr. Tarlok Singh • 
:Mr. Raj Kumar Vadara 
Mr. M. A. Hllmid . 
• .,a lBbar Sm,h • 
Mr. Run La) KaIra 
Mr.D. R. Kbana • 

Aasistant Song Publicity Organi8er 
Assistant 
Aaaistant 
Assistant 
Assistant 
Aaeistant 
Assistant 
A...ia&aDt 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
Clerk 
CIedI: 
Clerk 
Clerk 
0Ierk 
CleJ,-k . 
Clerk '. 
P.A.toH.M. 
P. A. to &Ioretary 
Steoographer 
Stenographer 

. . 

Pay 
(Per 

month.) 
& 

Honorary. 
800 
900 
760 
640 
600 

300 
160 
230 
230 
140 
~ 

100 
160 
220 
un 
70 
64 
64 
80 
64 
62 
62 
80 
60 
80 
eo 
80 
60 
·80 
80 

4621 
876 
1871 
~ 



8TABBBD.QD8'IIOlrS d.lAaWBBS. 

'L1tu&.-c:JoloMl Sir HtDrJ GlclD.,: Will the Honourable Member in-
f.c?rm ~  House whether there is an effective co-operation between the De-
partment of Broadcasting and Information and the Public Relations De-
partment in the Army? 

fte HOD01Il'able Sir BtgIDald JluweU: That is an interesting ques-
tion, but it does not seem to arise out of the question that has been 
answered. 

1Ir. L&lch&Dd Kav&lr&1: May I know if the number of the pel'BOnnel 
of the Department has been increased since the war? If so, to what 
extent? 

fte Honourable Sir Bepwd. ___ ell: I shall require notice -of that 
iluestion. It is not covered by the original question. 

GA.ZETTED OFFIOERS IN SUBORDINA.TB OFPrOBS OJ' TIlE INJ'OBJUTION AND 
BROADCASTING DlDPABTJIBNT. 

155. *Qui Muhammad Ahmad Kumi: Will the Honourable Member 
for Information and Broadcasting please state: 

(a) the names of persons holding ga.zetted appointments in the-
(i) Bureau of Public Information, 

(ii) Film Publicity, 
(iii) Office of the Chief Press Adviser, and 
(iv) Directorate of Counter Propaganda; and 

(b) thtlir pay? 
The Honourable Sir RegiDald MuweU: (a) and (b). 'I'he required in-

formation is given in the statement laid on the table. 

Bureau oj PubUc InjorrttfJttora. 
Serial Name. DeaipatiOD. Pay. 

No. (Per month.) 
Re. 

I Mr. J. Natara.jan Principal Information OfBoer • .1.6110 
J Mr. S. A. Jawad Deputy Principal Information OfBoar 1,100 
3 Mr. B. L. Sharma Information OfBoer 7110 , Mr. B. Fonaeoa Do. 6.0 
II Mr. F. D. Douglas. Do. 700 
6 Miy C. Leslie Do. 8110 
7 Mr. O. Rahman Do. 700 
8 Mr. M. L. Bhardwaj Do. 700 
9 Mr. S. R. S. Raghavan . Do. 800 

10 R. B. O. N. Ben AdmiDJatrative OfBoer 760 
11 Mr. N. MillicaDI . Chief Supetintendmt 1120 
12 Mr. R. L. Handa • Aaliatant Information OfBoar • ~ 
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8eriaI 
No. 

13 
U 
16 
16 
17 
18 
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Burtov 01 PubUe l",ormaUon-contd. 
Name. . ~ . 

Mr. V. Krishnaswami · AaeistaDt Infonnation OfIloer . 
Mr. B. B. Kapaai • Do. 
Mr. J. A. Kidwai • Do. 
Mr. B. Mukhopadhyay Do. 
Mr. Madbo Praead Do. 
Mr. Binod U. R.o Do. 

011- 01 1M ,tlm .A4Nory BotIIrl. 

, 'Pay. 
(per .~ 

Reo 
'20 
620 
'20 
UO 
'20-
4.00 

1 Mr. V. ~ O8lcer.in.Oharp of Produet.ion 2,600-
I Mr. L. T. 8hivduuU . . ~ 'Man.... eoo-
S R.o Bahadur A. K. PataDIrar l'ill&Doial Acm- . 200 

O§ice 01 1M CiaNI PreM AdtMer. 

1 Mr. B. J. Kirchner 
:I Mr. R. I. Ball 

· Chief ~ Advilll!l' 
• AaeiBtant Pre. AdvUer 

2,260 
1.160 

1 Mr. F. Wateon 
2 Dr. T. G. P. Spear 

a Mr. H. S. Sibthorp , Mr. O. E. Addioott 
6 Mr. Salman A. Ali. 
6 Mr. K. R. Puma 
7 Mr. Surjeet Singh • 
8 Mr. N. P. Dube 
t Mra. M. K. Barriagton 

Counter Propaganda Directorate. 
Director 
Deputy Director 

Monitoring Officer 

Counter Propaganda Officer 
Do. 

AaeiBtant Counter Propapnda 08I0er 
Do. 
Do. 

Deputy Monitoring OfIloer 

S.P. 

S. P. 

1.200 
760+ 
100 
860+ 
100 
'700 
700 
600 
650 
~  

600 

DoTms OJ' TKB.PB.mOIPAL mOBJUTION OJTIon, BTO., A.lm CoST OJ' ISSu. 
0 .. TO INDIAN INPOBM.4lION SlIBIU .AND OTJIBB PuBLICATIONS. 

61. *Qui Muhammad Ahmad Kum1: Will the Honourable Member-
for Information Bnd Broadcasting please state: 

(8) the nature of duty assigned to-
(i) the Principal Information Officer; 

(ii) the Deputy Principal Information Officer; and 
(iii) other Gazetted Officers; 

(b) the coat of thE' issue of-
(i) the Indian Information 8,n". 
(ii) the Bhariia Samachar, 
(iii) the Marlur.i Itil4yath, and 

(iv) other cycloetyle or printed matters; and ~  quantity of 
print aDd publication; 



''; I,' . ~  ~ Ii A ~~ ~ W. . ~ 

~  if it ill a. fact j;hat t.h .. l.Ai.9-n ~  ~ ~. ~  
~ ~ ~ ~ ~  ~~ .  .. ~~.~ 

of,jihe United Kingdom; if so, what the number ot coples so 
~ ~~ . ~ is in the two countries; ~~  ': ,.) ,,' ",.;. 

(d) :the: !!lumber of ~  of the Indian. I_ftJmI4Iti..: '&riI8 dism-
: ~  free amongst the public of India 1; .,.J •. ; ~ .  >. • 

;J'." '11· 

:.fte Beaouallle·· SIr .... ptjld 'Mawlll:: fA); to· (d) . .iLThe ';';'l'8lflJired 
information isgtiTen in the :statemetlt laid on the table. ' ., .. ; 

, . ) ", ~ . (,. " . 

". ..., .... ,-,....-
., 

<a> Nature of· duties .uigned to the OfBcel'll of the Burella ,hf' :Public ·Ibformation. 
P. I. O. ~. of POijC1. . 

; M.inMDance of c:ont.act with·, Bon 'ble Ithmblltl of CGDDeil II'Dd poeral: 1111*-
Tiaion of the 1rDIrk eDtru.hclto eacIl: ~ Oftlceio. 

Publicitr for the officel of the Private and MilitarY"Bileretariel to B. E. tbe 
V_roy. . . '. 

·CorrespondeDct! and exehangeof 'material' with. ,Publicity Ofticelil ~ . .Provincea 
and abroa!i.· . . . , .' .. . .' .. ,: 

'Contact With the. Departmel1t, Of Infol',lD8tion ad 8roadcalttng, aDd ~ attached . . oftleee. .,.. . ..... , 
Administration of OIBce. .:-

D. P. I. O. Adminiltration of Office. 
Supervision of . ~  in, t.he UNa_ 1aD.p.\p., • , 
Questionl ofp.,licy 'regarding publicity in' the Oib.: -foul' Indian lauguagea. 
Advatiaement. policy andt.be _peniiion:; Of the:· Uit Of 'newapapers ooulcl .... d 

suitable to rlpCei"jI ~ . of .1DcIia.l.ad'ftniaenaeMa. 
Organisation of War pUblicity. 
'Contact with the Departmlllt of . -~ ~~ ~  attached 
~~. " 

Liaison with the Defenee "Department, the, Oftlce of th" FibDciid Ad .... , 
Military Finance aDd theoftice of the KilitarT Acrounut-General.· 

Information Officerl .<8). 
Five are employed on the publicity of the i&eti ... iti .. of the ftriOUI' Departments 

of the Govemmenf of Indi. and their attached and lubordinate offics. 
One is in cllal'ge of an mattl!ri (('Il[cept administrative) relating to the prfntillJ 

, and pUblieUion of the Englillh edition of "Indian IJl1orrilation". . 
'One· is employed Oil war publicity work. 
One is in charge of publicity in the Urdu language . 

.Assistant Information Officers (S). 
Five are employed on publicitv work in the Jive Indian languages . U' d' TJ d T '1 G' J ,,,'Z,, In I, r U, ami, uJerati, and He:D.gali, 
One is in charge of the Newspaper snd Analysis Section" of the Bureall. 
One Uliata th,e Informati,on Officer for War Publicity, ~ to aSsilt the 

Information Officer m charge of the production of "IndIan tnformation." 
.Administrative Officer. . ' 

In charge of all work ~ .. tinl to. adminilltration, establish t d' . lin budget, expenditure; etc. . men ~  e, 
(lhief Superintendent, 
~. t"th ~  ~~  

'. :t 
~  ,to .. ~~ ~~  . ~~  expanclitnN, . . .,' : 

B 
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(b) narm., f.1M AiDe IBQIdha adiDI n.abtr ,at, 1141, tb. ezpeoditure OD 
~ f..-. .. aa freiIIat. ~  ..... : ... 

Be, •. p. 

Indian InfOl'lllMiOD sua. 2 I 
~........... 1.116. 8 
IIubIi Ittelaat , 1.H3 11 9 
Con of 8ta8' 10,3150 0 0 

IDiormat.ilo about. the upeDditur. iDcuted Ilariq this period DD .... r, pdnting 
and bloc:ka ia being ucert.ained and will ~ fll11liabed in due ooqrN. 

It ia DOt quite clear what the Honourable Member meana by "quantity of print. 
and publicat.ion". If he deairea to know t.he number of oopiea printed, fiiUrel for 
the lat.eet. illu" dated February 15, 194&, are given below:-

Indian Informat.ion 36,200 copiee. 
Bbaratiya 8&m.,bar 10,600 copies. 
Markui .. tfle.,., 12,1lI6 oopi ... 

Without the expenditure of an inordInate &moat of time and labour, which 
-!IIould not. be jus*,ified by the f8lWt., itt il GOt ,pelleWe to give the COIIt and the number 
of copi81 of ot.ber publicit.y material cycio"yJed or printed which varies according 
to the aubject of each item. 

(c) "Indian Information" in the three editiona ia diatributed free.' 5,759 ~  
of the English edition, 24 of the Hinch and 14 of the Urdu arl) now Milt to the 
United Stat .. of America. 690 copies of the English ... dition are.ent to the United 

. Kingdom; DO copi .. of the Urdu and Hindi editions are sent. to that. country. 
(d) 11,3.'W copi81 of "Indian Information", 6,226 cop ... of "Bharat.iya Samac bar" 

and 3,590 copies of "Markazi Ittelaat" are di.tributed free to the public in ladia. 

UN STARRED U~ N AND ANSWER. 
UJfITKD PaoVDiOBS SUJK)JWINA.1'B MBDWAL 8JmVlOB lrUli DBOLAUD UNJ'IT 

BUT OBDJIBKD lI'OB OvBBsBAI MILITA.BY DuTY. 

22. Qui Kgbmmld Abmad ltMml: (a) Will the Defence Secretary 
please state whether it is or it is not a fact that under the orders of the 
United Provinces Government some members of the Provincial Sub-
ordinate Medical !Service of the United Provinces were examined ;u 
Augullt 1940, by the Civil Surgeon, J aunpur, for their fitness for military 
dut.y and were deelared to be unfit for it? 

(b) Ia it or is it not a fact that these persons were subsequently 
ordered to appear before the Provincial Medical Board held on the 14tb 
August 1940, at Lucknow and were similarly declared unfit for military 
duty? 

(c) Is it or is it not a fact that these persons were again in October or 
Novemher IP40, examined hy the 0ivil Surgeon, Jaunpur, and were 
again declared unfit for military duty? 

(d) Is it or is it not a fact that the Inspector ~  Civil Hospitals. 
United Provinces, in letter No. ~ -E.  dated January JO, 1941, declared 
these perllons fit for military duty in category "C"? 

(e) Is it or i. it not a fact that cat-egory "C" iSpre8cribed for 
military duty in India only? , 

(f) Is it or ill it not afoot that theBe .persona conlliElquenfq joined the 
military duty at a.walpindi on'l'st 8eptem1,er, 1941, in category "C"? 
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(I) II it or il it not '80 fact that the Oft1cer Commaoding, Indian 
Military Hospital, JulluDidur Cantonment, OR the 12th January, ·1942. 
invited the opinion of the Dermatological Specialist, Lahore, as to· *e 
.e .. ' of the ... penoaa '(who were placed in cate,ory "c" when . ~ 
joined the Army) for service in the Army? If 80, what was the opunon 
expre88ed by the Dermatological Specialist? 

.. (h) Iii it or is it n,ot a, fact that these penona .were found to be U~ 
illg from various chronic disealel for periods varying from 8 months to 
2l yea1'B in duration? • 

(i) Is it or is it not a fact that these persons are now being detailed 
to proceed with units to the Fields Overseas '/ 

(j) If the replies to part. (a) to (i) be in the affirmative, have. Govern· 
ment considered the advisability of pressing upon the authorities' concerned 
the enforcement of the category in which they joined for milit·ary duty? 
If not, why not? 

(k) If the replies to parts (a) to (i) be in the negative, what are the 
real facts? 

Sir Gunmath Bewoor: I am collecting the information and will lay it 
on the table in due course. 

MOTION FOR ADJOURNMENT. 
CONDITION OF THE DEl"BNCE8 OF INDIA. 

111'. PrtIIdlllt (The Honourable Sir Abdur Rahim): There is II- motion 
for adjournment. Qazi Muhammad Ahmad Kazmi has given notice of 
• motion to ndjounl the House to discuss a detinite matter of urgent 
public importance, vis., the condition of the defences of India in view of 
the ~  happeniugB at Singapore. 

This seems to hE.' 8 very wide subject. By the expression 'condition 
of. the defences of India', J suppose the Honourable Member wants informa-
tion I1S toO the state of defences of India at present. That ought to be don& 
by menns of an ~  and it cannot be obtained by means of a 
motion for adjournment. The Government might perhaps, in that case. 
like to make a statement as to what is the exact condition of the defences 
of India. The mf)tion is ruled out of order. 

~ lIubunmad Ahmad Euml (Meerut Division: Muhammadan 
Rural): Will they do it at an early date? 

Ifr. President (1'he Honourable Sir Abdur Rahim): The Honourable 
Member had better put down 0. short notice question subject to acceptance 
by the Government. 

Qui Muhammad Ahmad Kuml: May I just make one submission?' 
So far as the positioTl of India is concerned . . . . 

IIr. Preeldent (The Honourable Sir Abdur Rahim): The' Honourable 
Member cannot mRke a speech . 

.... ..... m ... AlIiDId EMal: I am not 11.iakiDg a apeeoh.. I am 
m"king a submisflion, 
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.~ !i;.JIr •..... em (The HOIDIrable Sir Abdur.lWUm) :,' 0.; ~~  :111 
'.have to-lleaci-tout to t·be .House a MeBMge :thai I have .reeeived in, ~  
.'Wifab the iBailway Budptfrem m.: .~ . . the ~ .G  '1ll!Ie 
MefU!!'ge reads·: . ~ ',. " .:'1 .. ' ,r . I, I, :, ", 

.. ~ exerclae of the powen col1ftlftllld b;y R. ~ of, .~. la_ian . ~ . JiWJ& 
I, VIctor Alexander John, Marque .. of ~  hereby apJk)lnt the]JonQunble 
.. ' Andrew' -Claw .110 pilrformtbe fuuctiODlaitglied" to t1te Finance Jl'elDber 8Ilder 
&We 4(. of the laid raI.. on the OCC&lioo alit. GenenlDilculBioa appoiated:'.ier 
Monday, the 23rd February, 1942, of the ltatflment of ~  ~ ~-
Ure and revenue of tbe Governor-General fn Council in reipecl ,I ~ .  . 

(ad;) L1NLt'l'BOOW. 

"icoror mul ~ . G.,..ral." 
.. Naw Daat, 

~  ~  1941. 
l.,r 

RAILWAY BUDGET FOR 1942-48. 

'file BoDourabie Sir Andrew Olow (Member for Railways and Com-
munications): Sir, I have the honour to present the Railway Budget for 
1942-43. It would, I think, be true to say that on the railways, os on 
:the leading industries of this cdu.ntry, the most obvious effects of the war 
<have hitherto been beneficial. ~ have earned phenomenal profits and 
to the public eye, their gainsnrive been more apparent than their diffi· 
culties. If in some quarters there were complaints of . ~  

liihat'IV&8 not an entirely new phenomenon, particularly in moreproa-
parous times, and many felt that better organization would overcome th.e 
hardahips involved. The war was regarded by too many as &OIDething.80 
remote froUl India that we were immune from, its direct eftects'; businesi! 
~  politics could go on as usual, but with their tempo heightened by the 
indirect effects with which the first two years of v.'ar had made us familiar. 

The pre.6nt p08itioR. 
~  To those who shared this view, recent events have come 8S It rude 

awakening, a, fact which was reflected in our passenger traffic from Calcutta 
a few weeks ago. Actually. the difficulties which the WBr has ~  

and is bound to create for transport have increased steadily throughout 
the year, .and I trust that the figures which I present later will not)ead 
any to view the prospects with cotnplacenc:v. U ntH . fairly recertt1y, it 
:seemed that the railwBYs, if given time, could discharge most of thi:l 
demands made on them. There was a serious l8g in the ~ .  

but the slack seBson could be relied on to overtake the arrears: I' Tl1e 
present position is that the slack season has disappeared; traffic this 
lIummer remained at about, the level of the previous winter and far nbove 
~  af a ~  wi.nt:r, .while ~  . ~ ~~  B furty ~  
m demands whICh It IS ImpOSSIble to meet in fiill. 'MnItary \rtdBc' has 
been on an unprecedented scale, supplies ha\tebeen produced at 'lD' ever· 
increasing' speed, other ind\,lstrie, have . ~  ~  .. fI,Ilg<,.!ijteW.ftive 
means qf transport have contracted to an ~  e%j;ent. . ". . 
8. Simultaneously the railways have had to face increasing handicaps. 

e.Uing afiook J&nd aila bavehacl to be: ... N ~  
( 314 ) ·h,.' r, '[, 



.::"11,'1 .H ,'f'. jjl\", 
') 

RAILWAy" BtJt)bft' iOli ~ UN,2-48. 

of defence, replacements are difficult or impoS8ibteto/riijbtain.-a.acJ 
dperienceci'p81'1011D81,: in,groag :.Ilumbera" have'''' ~ ,Q1iUtary or 
e.ucillary services. The signs ~  • to. an . ~  ~ . ~. 
TIle . riling inteDliity of t-be war effort, with all ·its din!et .. ~ .m4irect effeoSi 
is likely to have cramping effectaon the general publio.··. There: is UUle 
prospect at present of the railways meeting more than a proportion of the 
demands made upon them, even if t,he t.ide of battle comes no nearer om 
shores. 

4. There is likely, therefore, to be hardship on an increasing scale .. 
but those running the railways will do as much all lies in their capacity ttl. 
eliminate unnecessary. ~  by meeting demands as far as is possible. 
Tbey have already important achievements to their credit in this ~~ 
Comparing our estimates of traffic in the current year with the figures.. 
for 1938-39, the last pre-war year, there is ~ of 30 per cent in the 
ton miles of goods carried and of over 16 per cent in passenger miles_ This. 
means an increase of nearly three thousand million passenger miles anet 
of 6i thousand million ton miles. Included in these figures is a large 
military traffic; for example, about 2,000 special trains were provided in 
the first nine months of this year. The handling of military traffic gives. 
rise to peculiar difficulties and ~  to leave an aftermath of arrears. 
of other traffic which is disproportionate to its volume. Bo th!lt the-
increase in the 8molHlt of traffic camedhas involved greater efforts than 
its bllre proportion, large t.\iough tllat is, . would suggest. 

6. This has only been rendered poesible by steady improvement in 
operating services and constant attention: to maintenance. The ext_ 
of the' achievement ia illustrated by the fact that on the broad gauae 
system the .verage dailytaek of each· locomotive on the line has rileD 
from 15;000 freight tontriiles in lQ88-89to 17,000 freight 1Jon miles aDd 
the wagon's' daily tale of freight ton miles has been raised from Ml to 
392. The public, in judging of railway capacity, is apt £0 think in terma 
of wagons, but the supply of wagons is only one of the factors which may 
impose limitations, ann in many cases shortage of supply is doe to limited 
operating capaeity or inadequate power. Despite difficulties in respect 
of steel, works have been carried. out which have enlarged the operatinc 
capacity on' critical sections. 'All this has, of course, meant a big merease 
of work, which has fallen on a system which, owing to the difficulty of 
replacement, must Buffer some deterioration. Most railway ofBeers haTe 
shared the e:xperience of their locomotives in having much harder laakl 
while their years increase. I am afraid that the average speed lOr th& 
rolling stock must faU somewhat; that of the officials will not if they em 
help it. 

Accounts fo, 1940-41. 
6. Let me turn -from' ~  brief mention of the work done to the-

financial reft'ection of that work.. In introducing the budget last yeal"' 
I expected a surplus of 14-59 Cloores. Although this estimate had beeD 
substantially raised at the . last moment, it ~  under the mark by no. 
less th.fm 8'87 crores. The last t'Wornonthsof the year gave ,exceptional 
traffic retums! we earned .in that . period 86 lakhs per da.y as against 8f) 
lakbsper day 'In ~  preeeding tEttl ~  so that ·the gross ~  receipts 
for ~ year . carne to l-tl'94 'Mare" :mstead 'of 109-25crores.. At the ~  
time expenditure was lesll'thll.nthe eOirha.te boy 1··()6 crores. The large .. 
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item in 'this coD8i1lted of prQ'f1llOn' for .8DIltmced d.8amaM ~  to 
the staff whioh' was. not aotually disbursed until the finanoial ~  had 
c1oeed. Of the 'Iurplus of 18'48 Cl'Or8S, 12-16 ororea w.ent to general ~. 
nuea and 8-80 Cl'Ol'fI8 to the railway reserve. 

RemBed EBtim"teB fOT 1941·42. 

7. 1"or the current year the original estimate of revenue, inciuding 
miscellaneous receipts, was 110'49 crores. This and ~ all previous 
figures havE' been greatly exceeded, Bnd we now estimate the receipts Bt 
129'57 crores. Throughout the greater part of ~ year both' goods and 
passengers have shown substantial increases; latterly there has been a 
slight ~ in goods traffic, but l,assenger traffic has tended to Rhow 
a further increase. The expenditure was put originally at 98'66 crores, 
but our present estimate is 103·37 crores. This increase is in the main 
due to an adjustment in respect of disDlantled lines and abandoned assets 
and to the transfer of expenditure on ballast renewals from the depredation 
fund to revenue. The net value of the assets lost in respect of dismantled 
lines amounts to 2'91 Cl'Ores. 1·30 crores in respect of those dismantled 
last year and 1'61 crores in respect of those disDlantled this year. A 
.um of 70 lakhs is available in the depreciation fund in fespect of tl)em. 
leaving an uncovered balance of 221 lalms. When I presented the I:urrent 
year's budget, it was decided to debit such uncovered loes to tbe railway 
reserve, and this ..... actuallv done in 1940-41. On re-examination it hilS 
been found that technically . it will be sounder to charge the amount to 
working expenses instead of adopting the round about method of putting 
the money first into the general reserve and then wit.hdrawing it in tho 
tI&me year. It has therefore been decided with the concurrence of the 
Auditor General to adopt this course &om the current financial year. 

8. Last year I explained in some detail the system on which it was 
proposed to ~  the surplus between general and railway revellues. 
The present position is that a moratorium is in force in respect of past 
debts to the depreciation fund and t.o general revenues. But we 'felt and 
.. till feel that despite this moratorium railways ought to make a 8ubstan-
tially larger contribution to general revenues at this juncture than could 
be claimed under the Convention governing this matter. Actually what 
we attempted to do W88 to calculate how the surplus would be divisible 
under the Convention if there were no outstanding debts and then to .,'u&ke 
an arbitrary deduction from the amount assigned by this system to the 
railways. But subsequent examination has led to the conclusion which 
has the concurrence of the Auditor General, that technically no Rurplus 
accrues until the II.rrears of debt have been paid oft. As the system 
adopted, although founded in part on a mistake .. impre88ion, had been 
made to yield, by means of the arbitrary;deductionj. an equitable 't'8sult, 
we propose to u,ave the alIocation undisturbed, and to utilize the "arne 
method for dividing any surplus that may accrue next year. The RumS 
80 assigned to general revenues will, after meeting th.1, per cent contribu" 
tion for each year, go towards liquidatinl the arre.... of that. contribution, 
_ past years. Our present estimate for the current yev· is that th& 
lIUl'plus will be 26'20 crorea, of whiob the eban of ,.era1 ,revenuea will be 
H·l, croI'M anel that of the railway. 7-08 01'0I'8I. 
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9. We pmpose t,Q de,,·ute this last sum not to the railway NIel've. fund 
but towuds Npayq part of the deb.t to the 4epreciation fund. That fund 
should also receil:e a net accretion of 8Qaut 71 ~ this year and of 5. 
erol"es ill 1'*2-48 fept"esenting the difference between the contribution ~ 

each year and the probable expenditure. ThWl, if our estimate. Ilre ful. 
filled, the fund should have to its credit on Slat March, 1948, & sum of over 
641 crores. The position of this fund has been the subject of long and 
earnest consideration during the past year and I would like to acknowledge 
here the assistance given b, the valuable work done on thia subject by 
one who had DIade it his special study. I refer to Sir Raghavendra Bau 
whose untiring work for the railways both outside arid. inside this House 
will long be remembered and whose death we deeply regret. The result 
of these inquiries has satisfied us that, even if we are able to repay the 
whole amount abstracted from the fund in the lean years, we shall 8tili 
have a defective rather than an excessive provision there. As a later 
()pportunity will i'loubtJess present itself of discussing the subject in detail, 
I clo not propoRe to enter on such a discu8sion now. I ,,·ould merely stress 
the importance of doing all that we reasonably and legitimately can to 
ensure that ufter the war the railways are in a position to playa full part 
in t he reconstruction of t·he State. 

FaT68 and freight •. 

10. Before giving the actual estimates for next year, I propose to deal 
with certain changes which are contemplated in fares and freight. In 
the present situation there are strong arguments for a substantial increase 
in passenger fares. The demand for passenger traffic has already reached 
a level which we have been unable to meet aDd 80 far from being able 1.0 
increase our c'lpacity here, we may have to make a substantuu diminution 
almost at once. This is likely to be rendered necessary by the paralUount. 
importance of providing further capacity for goods and of meeting the 
military and supply demands. We have, with the co-operation of the 
preBS, i88ued an appeal to the public to avoid unnecessary travel, but the 
effect of this is likely to be small compared with the effect that would· bd 
produced by an enhancement of the fares. Such an enhancement, mOLe-
over, would recoup us for t.he traffio which is lost and it would also tend. 
to counterbalance the increased costs which road transport is having to 
face. Finally, the bulk of the increased revenue would go under present 
arrangements to the taxpayers and thus permit them to be rebeved in. other 
directions. 

11. We have weighed these urguments with the attention they deservt'· 
but have corne to the conclusion that we ~  stav our hands in the 
matter of imposing a general increase. The need for this mav become 
more apparent itS time goes 011, but weare anxious to avoid any undue 
increase of cost to the railway users. If railways followed the practice 
of many industrial and commercial firms, they could at the prasent 
moment secure very large increases in revenue and at the same time ease 
their own difficulties considerably by imposing inoreaaes which would 
effectively curtail the demand. But WE! fU'e satisfied that this. would not 
be. in the public interest, and I bope that 1£ in the futlU"e railways may 
agWt have to face financial . ~  the moderation. that has been 
shown will not be fOlgCltten. AU that we propoee to do for the present 
is t.omake· certain enhancement. on two railW801-S, the East Indian and 
the North Weetern. Panenger tarea OIl t;beae railwa,. .aJ\EI lIubltJ,nbialt,. 
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~  the: level' prtn'ailiDg OQ ilbe ,other' Staia-managed linea, aDa" ,thel'e ,,: 
is 'no IIUfficient ground for continuing togi'Ve passengera On ~  raiiwa;s, 
particUlarly chelip rates. 'A schedule of 'the ~ .  is being ~ 
bulled with 'the papers which wiL be pladed in your hands. but I may' 
&ay that on the East Indian" 'RaHway,' except for an increase of i pie per 
Jnilt 01' ~ per cantin the Intermediate class, there Will' be no enhancement 
at all on, a journey up to' 50 miles and the enhancement in the fares for' 
the two lower'classes on theN. W. and E. 1. for a Journey 6f any distance 
will not exceed i pie per mile. Even after these enhancerriants the general 
scales will stiJ remain somewhat below those prevailing on ot.her inlportant 
lines. These enhancements will not bf'l brought into force until the 1st 
of May and the total estimat-e<i accession of revenue is in the neighbourhood 
of half a coore. ' 

, , 
12. In lt16pect of freights, we propose to make ~  changes, both of 

whioh are dictated largely by traffic considerations. In the first place. 
we propose to increase the rate ~ parcels. If this is not done, there 
will bQ an increasing teudency to send goods as parcels and thus to. 
increase the strain on OUI' passenger trains which are already having 1;0 
be curtailed. The present rute for parcels is two unnas per rupee above 
the pre-war rate, and it will be incteiu;ed by another two annas. A similar 

~ . will apply to excess luggage, but there will be no enhanctl-
ment on artJ.cles which were exempted from the fonner increase, such AS, 
newspapers. The extra revenue from this change next year is estimated, 
at half 8 crore. ' 

18. In respect of food-grains we have made no change since the war 
begS'll. We have followed ~ policy mainly in order to avoid as far as. 
~  contributing to the extra cost of living; but 'it is clear now that 
even if we bad imposed an increase its effect would -have been insignificant 
compared to' the enhancement of priccswbieh others 'have secured. 
Whe,at. 'for ~  has been selling' in important markets at 100 per-
cent over the pre-war price. In spite of this we do not· propose to bring 
fo6d-grairis into tine with other couiDJodities, but ~  merely to impose 
an' extl'a charge of two unnas in the rupee on consignments of less than 
R ~ . 'Fun, wagons' woultl, continue to be charged, at the existing' 
rates. Tbill is hein, done in order to ensure 8 better use of wagon <;luppHes, 
ata tin'le when they are badly wanted. The revenue effect is likely t,o. 
be sma!:. We also propose to withdraw the rebate on wheat exportecl 
weat of Aden, as there, are no grounds at present for encouraging the ~  
of wheat. The paym!,nts this year are likely to be of the order of three-
lakhs. None of these changes will be operative till the let of May. 

E.tima.u. lor 1949-43. 
14. Our estimate of the receipts for next year can be litt;le more than-

a guess. Estimates of this kind are necessarily based on tendenoies already-
apparent, coupled with changes that can be foreMen. But a war of the· 
present intensity eannot be resolved into tendencies nor can we fOJ'elee 
with, any, aeeurat!y' the changes ,it may bring. We have, in the ~  or 
our ~  ~ ~~  taken the R ~  ftgore for 1he ~  year 
and, ~  ~ to ;minor 'adjustiments to, alln: forsuoh ~  tIS '8I'e' 
SJ'iN.'8Dt-o:the 'tJendency to' mmre from DIGl'e paytDI';to l.s paymg ~ 
the' 1011 ~  'a, number' of bra'Deh 'hat' 'abd a 'e8rt8in quantitj- of: rolling 



-stock, the minor alterations in our charges. This baa'Fvett'OI a,rlftDue 
figure of 128'4:7 crores. The ~  ~ ~~  may also l?lOVe wide 
of the mark but we cannot allow for ~  new factors which ere at 
present. quite ~  and bav..etaken. a figure ,gf ~  orores. '.lJ'his 
is 2'85 crores lea •. th",n the revised.,estimateiDr the ,QJJl'r8Jtt. year, but that 
estimate includes :Don-recurring acijulltments and e.penditure of 8'4:4, 
crores. We havl3 allowed ,for an increaae in ordinary wprkmg expenses, 
of l'li ~. In the result the surplus is put at 2HHS crol'B,. 

15. I must warb the, Bou.ethat tl:iis figure is highly apt!culativ'e. and. 
is more likely' to prove toohigh than too low. We face an extreQlely 
uncerta.in future, and there '.are various PQssible happenings eiJ.y (,lDe of 
which might add greatly to Qur 'expenditure or injure our revenue .Qr-
produce both effects. at once. It is, on the whole, unlikely that no such 
events will disturb our ca.lculations. If I were not obliged to place befor$' 
the House detailed estimates of the expenditure that can be foreseen, and 
could make an arbitrary reduction from the revenue figure to cover in-
calculable risks, I should present a lower estimate. But we cannot, in 
budgeting, allow for contingencies of varying degrees ~ probability and 
of incalculable force. We must proceed on the basis of the factors which: 
are apparent and which lend themselves to analysis. No one can allow 
for uu earthquake and war tends to be a serieR of. CQllvulsions. My own 
vi£'w is that if the estimated Rurplus is realized, the nation is likely to be· 
uble to congratulate itself on more than that achievement. 

16. If the surplus of 27'95 CroreFl is realized, it is clear that we cannbt 
allow the provisions of the Separation :COnVention to take its ordinary 
course next year. To do that would involve denying ~ thegenel'al tax-
payer that measure of relief which he can legitimately - cilaim, 'h I!oving 
regard to the strain he is asked to bear and to the fact· th.t the railways" 
surpluses 81'e being greatly swollen by ,expenditure- qn defence. It ~. there-
fore. necessary that there should be n renewal of the rnoratorillm, and 8 
resol ut-ion to this effect will be plRced before the House shortly. ThE' 
surplus for 1942-43 can' then be disposed of on the Slune system as ~~. 
If the estimates are realized, the railways' share .will, ~  7'82. crores t.Q. 
be devoted to. the repayment of debt to the depreciation fund. The shai'S 
of general 1!evenues will be 20'18 erores, and this' payment would not 
only wipe (jut the arrears of the one per' cent. contribution but involve· ton 
additional payment of over a cl'bre. The realization of this extra amount-
iFl, however, so speculative t·hat it seems hardly necessary to rell(:h Ii 
decision at this stage regarding its treatment. 1 wou\d merely say,provi-
sionally' that it might be treated all an advance pa,Yment On . ~ of 
the one per cent contributions due in future. . ' 

17. If the present. conditioJ;lS appear likely tooontinue after 1942-4.8. 
a new situation will be created. For the taxpayer will still have 8 strong 
claim in equity to substantial relief from railway revenues, but there-
will' be no debt _against which any' payments outside the Convention can 
be set. We "re therefore asking t.lle House to renew the moratorium 
for only one year. This will make, it necessaryi to put before you hi the 
course of the year pmposa.le 'mvolving a revised 8lnhgemepttegarding 
8, : division of . the surplut.' ,Whether these arrangementa wnl imolve '. 
general revision Gf the. msting o,nventiOn,.or, merely ·further: iuterim 
~. to: meet the wuaitQation only,.rmust, depeDd, on further-
consideration in the ligh'i of the: fIOsitibn reaohed ~ tlle . ~  :, . " 
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18. I deal oOW wiih the more Important chang .. ' in our al8eta. On 
the debit lide, 'We have a further reduotion in the mileage, due to the 
4ismantlement of lines. The rails set. free are being utilized for purpoa,. 
·of defence, both within India and overaeatl. Th06t! taken this year may 
. amount to rather over 500 miles, of which about 10 miles ~  

a forest t-ramway. The total representtl only a fraction of the rails supplied, 
-8s rails from sOOck, rails set free by relaying and new rolting hove been 
used to tbe utmost extent possible. The capital cost of lhe lines dis· 
mantled this vellr is 219 lakhs. A SUDl of 30 lakhs has accuDlulated 
1l8ainst them in the depreciation fund, which also receives 58 lakhs for 
released materials, so that 88 lakhs will be debited to that fund BD(l 
181 lakhs to working expenses. We have also surrendered certain quan· 
tities of rolling stock. We deeply regret the necessity of doing anything 
to curtail the railwavs' capacity for service to the public at a time ,,·hen 
alternathre means of transport' are RO restricted, but it is a necessity, 
and some of the material has already proved of much more benefit to thl' 
·country than it 'Was in itA originll.l location. 

19. On the credit side the most important change made during the 
year has been the acquisition of the eapital of certain companies with the 
transfer of their lines to State management. On the lst January we 
took over the Bombay, Baroda and Central India Railway involving 1260 
miles of broad gauge line, 2025 miles of metre gauge line and 172 miles 
-of narrow gauge line. We also took over the Assam Bengal Railway 
"J&:ch had 1808 miles of metre gauge line and have amalgamated it with 
the Eastem Bengal Railway in what is DOW the Bengal and Aaaam Rail· 
way. These ~  have involved an addition 01. 4'88 Crorel to our 
capital, which at the end of this year should stand at. 758 crore8. 

20. An even bigger addition to our capital will be made in 1942.48 
whe.n we take over the Bengal and Nortll Westem and Bohilkund and 
Xumaon linel. The B. " N. W. Railway at preBellt works ~ miles of 
our lines and owns 1274 miles of ita own. The R. " K. Railway worn 
311 miles of St,ate-owned line and 259 miles of its own. The total C!apitai 
cost is estimated at 1S·15 crores. We propose to work thele ,.ysteml 
including the Tirhoot Railway, R8 a sinale unit. In addition we are 
acquiring the Tapti Valley Railway, a branch line of 156 miles workC\d by 
the Bombay, Baroda and Central India Railway, at a COlt of 166 lakbl 
. and the Mirpurkha8 Khadro Railway, a branch line of about 150 milel, 
worked by the '.Todhpur Railway, at Il cost of 12 lakhs. We estimate that 
the capital at charge will have risen by the end of next year to 781i crores. 

21. Thus, with the exception of unimportant ~  railWa,s and lome 
lines owned by Indian States, the whole of the railwa, system of Not'bhem 
India and the extensions of this l:fstem in thf! w8ltern half of the peninsula 
88 far lOuth 88 the Kistna will be both State-ownec1 and State· 
managed, and Company mantJ.gement will be eonftned to the lioel in 
·the eut arid south of·the peninsula. The comblnedmilea«e of the ~  

managed railways which ltood • couple of montib, ago at' 17,000 Init .. 
'Will ,be inoreiuedto jN,OOO milel, ' .. the State rallw,,,, , emf!l.,.,wtll 
"have risea fIom 8,ilO,08G to oyer half • million mIlL' ,.. 



Coaclu.ion. 

92. The fact that 'a:her a fairly long experience of' - ~  
public opinion is, on the whole, . strongly in favour of further enlargemeut 
of its scope is a compliment to those responsible for State railway. which 
it would be ·ungracious to pass ovel: in silence. I referfed in my speech 
last year to the advantages which St!ate-management .offers and the 
difficulties which it tends to create and do not propose to. repeat what I 
then said. It is my earnest- hope t.hat the big decisions we have taken 
will yield nil that the public expects from them. 

23. At the same time I would record my personal opinion that if State 
management on this. immense scale is to uchieve success in a parlia-
mentary State, both Government and the Legislature must acquiesce in 
a lari!<e devo!ution of responsibility. I am occasionally reminded bytimse 
who Ilrc anxIOus that I should usc my personal influence in the matter of 
the promotion of lUI assistant stution-I11llster or the appointment of B clerk 
or the IIssignment of some minor /'ontrllct, that the Moghat ElTlpeIon 
allowed all ~  tn approadl thelll personally with petitions on any 
lIIntter. It IS suggel'ted that 1 or tht' Chief Commissioner, in our !!lore 
limited aud less uugust spherek, should emulate tbem. What happened 
to the bulk of these petitions, hil!tor;v does not record: but I am convinced 
that to-day no great Department of State would IOllg work if those at the 
top att.p.mptEld t.o deal personally with all the matters that might 00 put 
before thena. This ill not because wp. regard detailed administrailiolt Raun-
important.: it ill most important and personal cases may be of great mom,mt 
t.o t.hoRe whom they affect. It is simply because a great organization can 
only be carried on efficiently if there is ~ genuine 'iharmg of responsibility 
and if thoae in less prominent positions are regarded not; as mere uent. 
or RuhordinBtell-a word I dislike-whose every act is subject to revision, 
but as co-workers who are carrying on the struggle in difterent oariA of 
the field. We should strive constantly that, as far as possible, all con-
eemed ~  fBir dealing und, more than that, get the feeling that there 
haR been fair dealing. But tbis is not ~  to be ensured hy constant 
interference by Government in individual cases any more than efficiency 
can he se(\ured bv ~ to concentrate all ~ at headquBriers. 
We must be prepared to trust. over B large field of administration, those 
filling responsible posts, and do our utmost to select men' who merit that 
tnlRt. 

24. Speaking after three years' close acquaintance, I can affirm thILt 
the House and the public have reason to feel general confidence in thoRP. 
holding responsible posts on our railways. They are not good at ~  
iheir own merits, even when the:v bave the time to do so; and the public 
is too often left. with inadequate information of their ·dUlieulties QIld their 
efforts. But t,hey and' the host of others in the various grades of the 
service have been facing increasingly arduous and aomplex tasks lVit;h 
devotion and skill, and I do not believe that the general standard of 
efficiency has ever been higher than it. is to-day. I would acknowledge 
specially the inspiJing lead given by Sir Leonard Wilson and his .lfficers 
here in a more exacting time than the railways have ever had to face. 

25. The imposBibilityof meeting all the calls upon: the railways has 
resulted DOt merely in serious inconvenience to many of the public, but 
in real hardships in a number of euel. AI I suggested earlier, such hard-
ebip, are more likely to meresee than to deereue 88 our war etIot't grows 
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in ~ .  No; ~ ~ .  this rnore,tPan .the ~  ~ ~ . . 
W'h() 'are themseh:es ~  a tlonsiderable sk4riJl. I ~  ucknnw., 
ledg,', the ~ ~ shown by moat section. of .the publio unciw present 
conditions, and ask'for ,the fullest measure of co-QPerationin . any trials: 
that lie ahead. . They will thus enable railwaymen in all ~ of the-
service to give of their best for the public welfare in every wa:v they can 
and. in particular. b.v striving for that ~  on which depends ~  
the welfare of India for generations to come. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 

,Mr. PreIlcImt (The Honourable Sir Abdur Rahim): Legislativtl Busi-

12l!iooN. 
ness. Further consideration of the Bill further to amtlud' 
tho Indian Penal Code. I believe clause 2 was under tlis-

OUIBion. 

Ill. LIlchaDd .aftlnl (Sind: Non-Muhammadan Rurlrl): Sir, with 
respect to my amendment, it was proposed yeflterday that the Government 
might consider if they -could not move an amendment themselves. Sin.lE!' 
then .. ' ... • 
Ik ..... daat (The Honourable Sir Abdur Rahim): No amendment was-

moved as' a matter of' fact.? 

III. Leldad .aftlral: No. None was moved. It is 8 qUdatimr 
whether I am· going to move mY'ownor to accept theirs. I. &m "ery 
thaftkful to th..,Honourable the Law Member for being sofmuk and 
reasonable in regrrrd to my amendment .  .  .  . 

a. Prelll4eat (The Honourable Sir Abdur Rahim): lR the Honoura.ble>· 
Member going to move hiB amendment? 

Mr. ·LaJctbIad lI&ftIral: I jU8t wiBhto Bay a word or t.wo. I am BIs() 
thankful to Sir .GeorgeSpenee for having helped in bringing out an 
amendment. which will be presentJy mo:ved. which covers my ~ 

therefore I will not move mine, but shlrll give way to the Government tc 
move their own. 

, 1Ir. PreIldelll (The HonotJl1'ble Sir Abdur Rahim): It was not neces-
sary for tne Honourable Member to make such a speech in that O8se. 

JIr. LIlc1uu14 lhvalral: I had to express my thanks. 

IIr Oec:qe IptItce (Secretary,Legislative Department): ~  I move: 
'That in claue 2 of the Bill. in the ~ .. d eeeticm tibefOff the worda "Th. 

word 'harbour'" the followillg y,. iDarted:. . 
"Except ill .eetfon 157, and in NCtion' 130 iD the eue in which the harboUr 
. I. «",en by the wife or hUlh.lld of ibe perIIOD harboured,".' 

I Inlther thtrt, this; amendment. is. generaHy aecept.able.. The . Honour-
able the Law lIeinb., hal alread,·made ,it clear that for their own part 'the-
GUv.mment would not banneD,! any nece88ity bmC!JVing-.aii·&metulment 
iD·,4ili. ~  ....... rto)!t_.trong'WiiheB meDif.tIed iD otbeiP 



qU8l'ters of the' House they have ~  .. . .~ ~ . ~ ~ ~ ;hope 
~. ~~ . ~  .\Vill ~ go ~ . ~  ~ . ~ ~ .  .. ~ Sir,!.I 

~. .  ," " '.. . ., .... : .... ,..> "  , "1;.1, ~ . ,'.' , .... ,...... . j 

~  JIrtIldeat (The HonQurable 'air' A ~  ~ A ~ ~  
~ ',1:' . ,. 'j," : I r: ~  "",·t " . 

. 'Thai ui olauM 2 ~  the BiU, in .the: ~ .~ . . ~~ ~.  ~~ t&;I ~  ~  
'Word 'barbodr'" the following be innt.tid : . .... . 

. "Except, in .actiol). 1ST, and hi .act-ton i30 in th.i,.)l wldcil'tJae bar'" ia 
.  . liven h7' the wife or huBband of ·the perIOD brboated,"" .• 

. JIr. ~  ('Phe Honourable; Sir Abdur RahiII;l) . ~  is'; 
'Tha' ia m.lII8 2 of the BiU, in the -pIOJIOI8d .ectioD .Abefon *h. worM "'!'he 

'Word iJlarboui .. ·.the following "-.. m..r'.ch· .  : ,;;' .. : '<)j. 

''Bzcept in .action 157, aDd in._ liO iu. the. .... ia,-which tbe Jaarboar' it 
given by tile wife or luuband of. the ~~ . .  

Qui; •• hammad Ahmad. :Kumi (Meerut DiTislon: . MullamDiadan 
.Rural): Sir. I W8ut to speak ori the amendment. . .  : 

Mr. Pn&IdlDt (The Honourable Sir Abdur Rahim): When I put the 
:amE!ndrnent I paUllOd to see whether there was any Honourable Member 
wishing to apeak. and nobody stood up. I am putting the question now. 
'The question is : .  , 

'That in claUIe 2 of the Bill, in the propoaed .ection 52A. ~  the' worda"The 
word 'harbour' the following be inserted: 

"E::r:cept in lectiGll 157. and in aection'l30 in \hll cu. in "iIJliW:-hUiiiarit 
given by the wife or hullaRd of the perlOn harh08eci;".' ..; 

The motion was adopted. 
~ •. (. '.< 

Qa.rl lIuhammad. Ahmad Kalml: I would like to speak on the seotion 
itself.· : <! ., I:'''!: 

Ill. President (The Honourable Sir Abdur Rahim): ~~ ~  do 
that; .the amendment has been A. ~ ..  the. Ro.;. CUlIi .. .~.~  
criticise the verdict of the House., . The Honourable. Member ought to 
Know that. .  . 

f  \ :, 
. ~. r· I' • ~ 

Qui Kuhammad Ahmad. Ealml: I want to speak on the whole ~ . 
The amellitment has been decided upop by the House, but not; ~~  
'yet. The section has yet to be put to the House. 

Ill; pre..deDt (The Honourable SirAbdur Rahim): The ~  is : 

"That clause 2, .. amended, stand part of the BiH/' 

Does the Honourable Member wish to speak ,on tll.at? 

Qui Kubammad Ahmad Ituml: Yes. Sir. At the ~  tsub-
mitted that it was time that we revis!,!dthe ~  of the word. 'harbour'; 
and instead of including some further things. we ~  to have ~  

something. The Government have seen their way to bring an-amendment 
by whioh they have incor}:lOrated in the .~~  ~~U ~  ~~ ~  ~  
there "and which they omitted to inc01'llorate. it the time' when they 
brought this Bill. But the chief. <>b]eotion that!: taised to it .. ~  eonti· 
,nues.· The. ~~~  .is ~  rigpt.: we hav.e gOt,. ~~  ~ . the ~ 
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[Qui Muhammad Ahmad Kazmi.] 
the section in 'view of the fact. that we have found by actual ~~~~  
that certain words that ~  in the section itself are liable to great miSUS8' 
.and have actually been misused by the persons who have the po.,.. t.> 
pl'08t'cute under this section. I laid before the House the examp18 or 
offering fruit and other things to prisoners of war. Now, in spite of the 
fullest sympathy with the Government,·.1 !Un afraid that this sectiOil is 
very likely to be very greatly misused in the present days. The ;Bono'ur-
able the Law Member said that the question of pnaon6r'8 of war was a 
very important one. I perfectly !tgree and I also ape wi\h him thtJ; the 
question of deserters is still more important-which was not raised by him . 
.we do not waot in any way to enoourage any deserting, and ~ .. m.'E' pre-
pared to agree to any kind of punishment that the Government may think 
1h to impoae ondetaeriers; but at the same time, at the present time, we 
do not want to' ernbarl'lliltf'the whole of the public by having ambiguous 
,laws. Who is a ~  A person carnes badk hams'or' &6 his' \lillage 
and says that he hat> been discharged.. How are the people of the lillage 
to know that. this man h8'S actually been discharged and that ht: is ,not a 
cieserter? How are .the people of the place to know that he· h88' ~  
diachargad but haB actuaU:v deserted, Nov ... such a person comes back 
and livea. in a village. . Any person who offers food and drink or in any 
way helps him will be liable under the provisions of this law. Not only 
~  Sir .. '.;, ... 

.•• ~ (The Honourable Sir Abdur Rahim): The Honournble 
Member has already Baidall that while considering the Bill. 

Qui K1Ihammad Ahmad Kuml: Not the whole of it, Sir., 

:Mr. Prelident (The Honourable Sir Abdur Rahim): The Honournble 
Member made a long speech. 

QUl _.bammad Ihmad Eadal: I merely waI\t to point out that ~ 
have also to take into consideration the courts which have to enforce this: 
law. It may be said, and it is sometimes said, as was .pointed out by the 
Honourable the Law Member, it is ;Q.eCeasary to do away ,with legal 
quibbles, but t.he difficulty is that: though I am not in favour of leg."I 
quibbles, they are always there. I do not want them, the legiator does 
not want them. but you must also con Rider the mentality of the people 
who will actually administer this law. In this connection I will just .tate-
to the Hou!!e one of my own personal experiences as to how the people wh() 
administer the law interpret. . . . . . 

1Ir. PreIldlnt ('1'he Honourable Sir Abdur Rahim): The Honourable· 
Member need not go into general questions like that. The Honourable 
Member h8'8 got a lot of experience no doubt of administration of law, but 
he need not go into all that. 

Qui •• bamm" Abmad Euml: No, Sir, I don't wut to say any-
~ from geneal ~~  but. I want to mention a ~ jnltanoe, 
~  HQuse will ftnd tb..t we . ~ ~. ~ of the ~  itself' 

. ambiguous and leave it to the mercy of the couria, the appellate courts ana 



the higheltaptiellate «Nrf;i', aud it i ..... · . ~ ofChe tegis-
lature to save persons from being ~  by the ~  wbopro-
seGute them for offences. In this c6n1'lectiori I WJll just relate how the 
courts interpret this section. I know, Sir, there was a case at MullSOOrie 
in which a big State W88 makirtg· sit application .  .  : '. .; . 

Mr. Preaiclent (The Honourable Sir AbdUl' Rahim): 'fhat has nothi.ng 
to do with this question of hal'bouring.·· - . 

QUlKablalllad Ahmed Kami: Of oourse, it is a qnestion of ~ --  
ing. .. 

JIr. JINldeDt (The Honoarable· Sir Abdu1 Rahim)': The Honourable-
Member mUlt not go on talking abotrt; matters wbioh'81"8 ~  

.' .. ~ 
QUI Knbammtd Ahmlil Kumi: Then I will Only ~  that ·the-'o#Ord' 

'harhoor' iB very extensive. Something has been added to it, and-I 
oppose that addition. Before I ftnisheil; Sir, there is one thing more-
that T wnllt to say, and it is this .  .  .  .  .  . ,. . ,. 

The BOIlo1lfable Mr .•. S. Aney (Leader of the House}: The Honour-
able Member cannot oppose the addition because it has been alreadv ac-
cepted by 6he House. . You can oppoae the-amended ~  you like. 

Qui Muhammad 'bm'" KaIJDi: Sir, I want to point out one irregu-
larity iJ;i this conI'ection. Now, Sir. the Government 'have agreed to-
E ~ . certain st'ctions from the operation of this 18'W. Is it proper for' 
them to place the section under Chapter II? Because by 80 doing, they 
would make it applicable to every other section in which the word . ~ 
is used in the future. The intention 011 the Legislature is specifically to 
confine the definition of 'harbour' to the three sections that are already' 
there, and one more is added, because they have specifically exempted SeG-
tion 157 from the operation of the definition of the word 'harbour'. Now 
that you have created a. Dew position by exeJTIpting certain sectioD5. my 
submiBsionisthat the proper p.Iace for this section is not 52A; but it musv 
be as an exemption. and it may continue to be 216B, and only one' more-
section 130 should be added to it. So, from the point of view of legislation· 
after you have accepted the ~  the proper. place goes away ~  

Chapter II to the old section 216B. I hope the Honourable the Law 
Member will consider this position carefully a.nd not make the word 
'harbour' so comprehensive, because if any further Bmendment is made in 
the Indian Penal Code and the word 'harbour' is used, it will be nece8sary 
for the Legoislature to consider the word 'harbour' in its full significance 
8S defined in the Indian Penal Code, and not in the ordinary sense. With 
theRe words, I oppose this. 

Mr. Prealdat (The Honourable Sir Abdur Rahim): The question is: 
"That c1anle S, .. amended, .. nd part of the Bill." 

The motion was I;ldopted. 

Clause 2, as amended, was added to the Bill. 

~ 8, was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the BiB. 



"That the BUl, .. amended, be paued." 
,  • . ,t:' ~ ~  !  ; .... t ~  

., Ill. .AmareDdra Kath OhaUOPI4Ja,.". (Burdwan ~  NOl\· 
Muhammadan ~U  S.ir, ~ ~ . as passed h,as onll' exempted 
_husband and wde. It 18 quate ~ ~. ~  :iiliould 
think that a family in India consists only of a husband and ,.,ife. Indian 
homes, Sir, Indian families consist of parents, brothers and others. Does 
~ ~  Member. the author of this Bill, mean toauggfiBt thet if 
• ~  or mother, happeDs. to. give a glassol' water to • thirsty 'IOn who 
has absconded, he or she becomes a criminal? Is the mother to be 
-ptULSlised for having ofered a glass of water:to her ·t1l.il1lty'8OD\Vfbo baa.been 

~ from his homi) under certain circumstanoea? I am afraid, Sir, the 
~  law haa been drafted in a hurry .  .  .  .  • 

Mr. Pr8IIdeJd (The Honourable Sir Abdur Rahim): The House has Be· 
. ~ "the clauses of-the Bill. "  , 

Mr. AmaHacIra Kaua CDaMtIOpaclhJa,a: Yes, Sir, I know it 'has been ac· 
cepted, and there iii no way out of it, but ·in ~  th.is ~ it seems 
that thf' melltling of the. word 'harbour' has been stretched 80 widely that 
,it is impossible for any Jllfdl .to be hospitable to any man in the street .  .  . 

Mr. PruldlDt. (The Honourable Sir Abdur Rahim): The Honourable 
},Iembeds going beyond the third reading of the BilL 

.. ~. Amare:pcJn... Kaf,h Ohattop&dhyaya: I am speaking on the third 
~  ' 

.. ~~ ~ cr.he Honourable Sir Abdur Rahim) ,: 1his is not 9. third 
'-Tea<J,ing, speech which. the ltonourable, ~ is making. The House has 
-Come :to a decision 80 far as the clauses are' cOI!cemed. 

. » .. AmaleD4ra"aUl OIlattopadli.Jaya.: It has been decided so far as 
''ihia clause is'· CoTlcemed. I would, therefore, request the Honourable 
'Member once again 'to give consideration t;o this Bill. .  . 

JIr. President (The Honourable Sir Abdur Rahim): The ~  
the Law Member cannot alter a decision of the House. . , 

Mr. Amllendra Kath Ohattopadhyaya: r ask him to give further comlid· 
eration toO this Bill and bring forwa.rd a better Bill in future, in this, very 
Session if poSsible. Only on account of the majority he 'has got ~  him 
he could hnve this Bill paalK'd, otherw1Re be could oot hayeit passed into 
'an Act. Therefore, r request him to bring in.a new Bill and a better Bill. 

Mr. President {The Honourable Sir A ~ Rahim}: The q'festion is: 

"That the Bill, .. amended, b. puMd. It, •. i 
; I'· 

'The motion was. ~ ~. , I ~. 



'!he KODOU1'&ble Mr. :ii. B. An., (Leader of the House): Sir, the oniy 
business which we would be in a position to place before the Rouse 011 
}'riday would be ~ consideration and passing of the two small Bills 
introduced on Monday. In the circumstances. I suggest that it would 
Dleet the general oonvenience if you cancelled the meeting fixed for that 
day with the effect of leaving it free for the ~  of Select Committees 
on some or all of the private Bills referred to Select Committee on Saturday 
iast. 

Dr. Sir ZiauddiD Abmad (United Provinces Southern Divisions: 
MuhulJIlIladan Rural): We could not follow you at all. 

The Honourable Mr .•• S. hey: We suggest that the meeting for 
Friday might be caucelled. 

Mr. Preltdel1t (The Honourable 8ir Abdur nahim): As Government 
have no sufficient business to vlace before the Assembly 011 Friday next, 
1 should like to kr:ow whether it will meet the general convenience c.f 
Mcmbp.rs if I cUllcel the sitting for that. day. 

Several .embers: Yes. 

An Honourable Kember: There it; Ull election fixed for that day. 

Mr. Prtatdel1t (The HonourRble Bit" Abdur Rahim): There are some 
meetings of Select Committees and SOllie Honourable l\{embers will hllV3 
to uttend them. There will be no meeting of the Assembly on that day. 
thnt is, Friday Ivxt,. I ought to mention that election of Members of 
sol1le Standing Comlllittees has been fixed for next Friday. That will go 
on and will not b.) affected by the Assembly not sitting on that day. 

Qui Muhammad Ahmad Kumi (Meerut Division: Muhammadan 
Hurnl): It will be an inennYenienee to Members to come here on that day 
ollly for that pUrp08(·. Why not ha \'e the election tomorrow? 

Mr. President (The Honourahle Sir Abdur Rllhim): The House IItands 
Bdjouruerl till 11 A.M. tomorrow. 

'I'he AS8elllhly then adjourned till Eleven of the Clock on Thursday, thE' 
~ February, 1942. 
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